
IN TH~ CENI'RAL ADHINISTRAT IVE. TRIBUNAL, 

JODH.i?l.I.R BE.N:"H, JODHPUR 

~ 

D-.te of order: 3/~ os-- .2oo2 

i/' 
1. Smt. Kusum ?-.rih-.r W/o Sh. Prat-.p Singh, -.ged 32 ye-.rs, 

at present working -.s Rese-.rch Assist-.nt II, Arid Forest 

Rese-.rch Institute, Jodhpur, Resiaent of Pipli C:howk, N-.goriG 

k-. B-.ss, Jodhpur. 

2. L.s. R:.-.thore S/o Sh. Moh-.n Singh R:.-.thore, -.ged 32 ye-.rs, 

at present working -.s Lower Division Clerk, Arid Forest 

Rese-.rch Institute, Jodhpur. Resident of 619, NewB.J.s. 

Colony, Jodhpur. 

3. Jethu Singh S/e Sh. Arjun Singh Me.ngali-., ~ged 33 ye&rs, 

at present working e.s L.D.c.,· Arid forest Research Institute, 

Jodhpur, Resident of Bagar Cho,'lk, Pipli kiGali, Jodhpur • 

• • • APPLICANTS 

versus 

1. Union ef India thre>ugh Ministry of Environment & 

Ferest, CGO Complex, Ledi Road, New Delhi. 

2. Director, Aria Forest Resee.rch Institute, 

Jodhpur. 

3. Ceord in;ator (F) /Este.te .Officer, Arid Forest .. 
Rese-.rch Institute, Jodhpur 

••• RES.PONDENI'S 

Shri Sumeet Mehtc., counsel for the e.pplicant. 

Shri N.M. Lodha, counsel for the respondents. 

CtJRAM: 

HON1 B~ M£-{. JUSTIC.E O.P. GARG, VICE CHAIR!VlAN 

H ON' BLE MR.. H .. 0. G UPr A, .ADM .. 1'1EMBER. · 
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{Per Hon1 ble Mr. H.O. Gupta., Administrative Merrber) 

The apPlicants in O.A. No. 84/2002 &re a99~ieved of ~ 

the order dated 22 .5 .2000 {Amnexure A/1). whereby respondents 

have stopped their House Rent Allowance {H .. R .. A.) from 

v•rious dates of May 2000. In relief, they have prayed 

for quw.shing the said order with consequential benefits 

on vsrious grounds stated in the aPplication. 

2. The respondents have replied this aPplication and 

have sUbmitted that vide communication dmted 11 December, 

" __ ,, 2000 (Annexure R/1), the order de.ted 22 Illlii.Y 2000 h&s alreadY 

been withdrawn. Further, the r~lief as prayed for by the 

aPPlicants have been given and therefore this aPPlication 

has become infructuous. 

3. Heard the learned counsel for the p-.rties and perused 

the records •. we find from the order d;ated 11 December, 2000 

(Annexure R/1) that it has been ordered to PaY the House 

Rent Allowance to all those employees who have allotted 

quarters at plot no. 729 and have not occupied the same 

due to shortage of· water or any other reasons. It is 

further mentioned in the said order tha~ the H.R.A. shall 

be Paid to all such employees from the day, it _was stopped. 

4. In view of the letter dated 11 December, 2000, this 

application has become infructuous and is, therefore, 

dismissed without il.ny order as to costs.~ Q 
_c=::---- ~ ... ' 

{l:LO. GUPI'A) (JUSTICE. 0,.1? .. _:; G) 
Adm. Hember Vice C~rman 
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